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The question was proposed and the motion 
was adapted. 

 
MR. CHAIRMAN: Shri Anand Narain 

Mulla. He is not here 

[Mr. Deputy  Chairman in the Chair] 

THE CONSTITUTION   
(AMENDMENT) BILL,   1972 

(To Amend Article 348) 

 
"or in the official language of the Union, 
namely, Hindi in Devanagari script". 

 
"The  official  language  of the  Union 

shall be Hindi in Devanagari   script." 

  
"(1) Notwithstanding anything in the 

foregoing provisions of this Part, until 
Parliament by  law otherwise provides— 

(a) all  proceedings  in  the  Supreme 
Court and in every  High  Court, 

(b) the   authoritative   texts— 
(i) of all Bills to be introduced or 

amendments thereto to be moved in 
either House of Parliament or in the 
House or either House of the Legisla-
ture of a State, 

(ii) of all Acts passed by Parliament 
or the Legislature of a State and of all 
Ordinances promulgated by the Presi-
dent or the Governor of a State, and 

(iii) of all orders, rules, regulations 
and bye-laws issued under this Consti-
tution or under any law made by 
Parliament or the Legislature of a 
State, shall be in the English 
language". 

[Mr. Chairman in the Chair]
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". . . or in the official language of of the 
Union, namely Hindi in Devnagiri script" 

" ---- shall be in the English language".
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The question was   proposed. 
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"We must do our best to form a class 

which may be an interpreter between us 
and the millions whom we govern a class 
of persons, Indian in blood and English  in  
intellect." 
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It shall he the duty of the Union to 

promote the spread of the Hindi language, 
to develop it so that it may serve as a 
medium of expression for all the elements 
of the composite culture of India. . . ."  

 
"....and to secure its enrichment by 

assimilating without interfering with its 
genius, the forms, style and expressions 
used in Hindustani and in the other langua-
ges of India specified in the Eighth 
Schedule, and by drawing, wherever neces-
sary or desirable, for its vocabulary, pri-
marily on Sanskrit and secondarily on 
other languages." 
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MR. DEPUTY CHAIRMAN: The House 

stands adjourned till 2.30 P.M. today. 
The House then adjourned for ! 

lunch at seven minutes past one of the 
clock. 

The House reassembled after lunch at 
thirty-four minutes past two of the clock. 
The Vice-Chairman (Shri Lokanath Misra) in  
the  Chair.  
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(Interruption) 

Interruption 
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"348(1) Notwithstanding   anything in the 
foregoing provisions of this Part, until 
Parliament by law otherwise provides: 

(a) all proceedings in the Supreme 
Court and in every High Court, 

(b) the  authoritative  texts— 
(i) of all Bills to be introduced or 

amendments thereto to be moved in 
either House of Parliament or in the 
House or either House of the Legislature 
of a State 

(ii) of all Acts passed by Parliament or 
the Legislature of a State and of all 
Ordinances promulgated by the Presi-
dent or the Governor of a State; and 

(iii) of all orders, rules regulations 
and bye-laws issued under this Constitu-
tion or under any law made by Parlia-
ment   or the Legislature of a State. 

Shall be in the English language." 

 
(2) Not withstanding anything in sub-

clause (a) of clause (1), the Governor of a 
State may, with the previous consent of the 
President, authorise the use of the Hindi 
language, or any other language used for 
any official purposes of the State, in 
proceedings in the High Court having   its 
principal seat in that State: 

Provided that nothing in this clause shall 
apply to any judgment, decree or order 
passed or made by such High.Court." 

 

 
"Not withstanding expiration of the period 
of 15 years from the commencement of the 
Constitution, the English language -may, 
from the appointed day, continue to be 
used in addition to Hindi." 
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SHRI NARASINGH PRASAD NANDA 
(Orissa): One hundred thousand years ago 
Hindi was never our official language. 

 
SHRl 1RENGBAM TOMPOK SINGH: 

You do not understand the real meaning of 
crores. What Tyagiji meant was many, 
many years ago. If you study the history of 
India, the history of India is nothing but the 
history of Conqueror and the history of 
conquest. 

 

{Interruptions) 
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SHRI IRENGBAM TOMPOK SINGH : 

Tyagiji, you are fortunate to speak in Hindi all  
the time. 

THE VICE-CHAIRMAN (SHRI 
LOK.ANATH MISRA):   The question is: 

"That leave be granted to the Mover to 
withdraw the Constitution (Amendment) 
Bill,   1972 [to amend article 348]. " 

The   motion   was adopted. 
The Constitution (Amendment) Bill,  1972 

[to amend article 348] was, by leave, withdrawn 

THE VICE-CHAIRMAN (SHRI LOKA-
NATH MISRA) : Shri Anand Narain Mulla.   
He is not here. 

The House stands adjourned till 11 '00 
A.M. ou Monday. 

The House then adjourned at 
twentyfive minutes past four of the 
clock till eleven of the clock on 
Monday, the 24th   May,   1976. 

270RSS/76—GJPF. 


